
Under Section 15(1) 
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In exercise of the powers under sub-section (1) of Sectien 15 of the 
Contract Labour (Regulation and Abolition) Act, 1970 (Act Na. #7 ef 1970), 
the Governor is pleased to nominate the Additional Labour Goememissioner 
(Enforcement), Uttar Pradesh to be the Appellate Officer in Uttar Pradesh 
to dispose of the appeals which may be preferred against the order made 
under Section 7, 8, 12 or 14 of the said Act.


